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L D.N.Chowdhury, Vice-

1 Chairman.
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! Heard Mr S.Sarma,learned coun-
:sel for the applicant and Mr A.Deb
'Roy, learned % Sr.C.G.S.C for the
:reSpondents. _ |

t Issue notice to show cause as
to why this application shall not
‘be admitted.Returnable by 4 weeké&

List on 18.12.2000 for show
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List on.ll.d;dl to enablet%ﬁe respe

dents to file written statement. :
Mearn 001 Interim
‘order -shall continue. ’

: | ViceCraimién

i

List on 16.5.01 to enable the respon-
dents to file written statem=nt.

3

vice~chairﬁan
2001 o Heard Mr S. Sarma, le‘arned co"%nsel
T for the applicant, who has submitted * that
he has been instructed not to press the
application. The ‘application is accordingly

dismissed as not pressed. |
—
Vice-Chairman
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of posting in the light of various Office Memorandums
namely UM dated 14.12.83. The present application is
alea directed against the action of the Respondents in
not  releasing him from his resent place of posting

purenant to the transfer order dated 28.%.99,

2. JURISDICTION OF THE TRIEUNAL =

The Applicant declares that the subject matter of
the application is within the jurisdiction of this

Hor 'bhle Tribumsl.

Ge LIMITOTION &
The Aoplicant further declares that the
application is  filed within the limitation period

prescribed under Section 21 of the Administrative

Tribunals Act, 1983,

4. FACTS OF THE CABE

4.1 That the present Applicant has approached this

Horn ‘ble  Tribunal seeking an appropriate direction to

Qﬂpag“mﬁm q%v

i3
Central Bdminiahrative & hunal

1{ Wi

n
Gurrumiia

Respondents to  issue necessary transfer order
uﬂnﬁideming his representation for choice place of
}

pm%tinq.im the light of OM dated 14.12.83. In fact the

aﬁprpunu nt% considering his such requests  issued an

e

mrdow vide ;Na. :W4QKCJ,SQ?/99/¢M dated 28.0.99
transferring him to Calcutta but no release order has
been issued pursuant to the said order of transfer. The
Applicant  kept on reguesting the authority concerned
far his release but the Respondents issued no release

prder again the representations filed by the Applicant
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o in  respect to his choice place of posting has not  yet
L ~

disposed of by the Respondents inspite of the fact that
; there are number vacancies exists. As stated above the
Applicant  filed number of representations praying for
hie choice place of peosting but same are ya2t to be
replied tm; Hence the present Applicant having no ather
alternative have come under the protective hands of

this Hon'ble Tribunal seeking an appropriate relief.

This dis  the corux of the matter for which the
Applicant has come bhefore this Hon'hle Tribungl seeking
& direction for consideration of his representations
for choice place of posting and to pass necessary order

of transfer..

4. That the Applicant is a citizen of Indisa and  a
permanent resident of U.P. and as such he is entitled
to all the rights and privileges as guaranteed under

the Constitution of India.

}

4.3 That the Applicant joined the services under the

meEpondants  as Boxing Coach. The Apnlicant was posted

Rutra garefos wfoT
Ebnnalﬂdwdﬂ?“r“Tﬁhﬂﬂ§“
/6 NO\,’ 1d8fect

vige lélter Mo 34”1/ﬂppt/65/$ﬁ1/91/37@8w Pursuant to

arth Eastern Region i.e. ARC,; Shillong. To that

the Fespondents issued an order dated 16.5%.94

T

<

- ’ 48.:,‘.!1 . E . . . .
. Guvdr'l %hﬁ %311 order  the Applicant Jjoined the post at

Shillong ARG on 13.6.94.

| A ocopy of the said order dated 146.5.94 is annexed

herewith and marked as Annexure-1.

4.4 That the Applicant joined the post as Boxing Coach




in  the NER at ARC Shillong vide Annexure-] dated
16.5.94  and gwntimu@d to performed his duty with the
best of his'ability and to the satisfaction of all
concerned. As stated above the Applicant being &
permanent re%ident of UP, he expressed his desire to be
posted in any nearby station te his home station, in
the light of OM dated 14.12.83. To that effect he made
several representations to the concerned authorities

but same are vet to be replied to.

Copies of representations cdated 8o DEE
13,7208 and 48.8. 346058 are annexed herewilt! and

arked as Annexure-2 colly.

4.5 That the Applicant begs to ﬁtate‘ that the
Government of India issued & circular vide N .
REAEIA/Z/85-E IV dated 14.12.83 laying dowun 3 scheme of
tenure of posting/deputation to  the North Easstern
Circle. As  per the sald scheme there will be fixed
tenure of ﬁhwme' years at a time for officers with
service of ten years or less or two years for the

Ars  with more than ten yvears of service. It is

Hﬂﬁ' ofr-v
iﬂﬂl ﬁvm*ﬁiéﬁﬁ stated that the period of deputation of the

| @ental aaminista! ‘

Centrgl Bovernment Emplovess will be three years. After

g NV (I

L I
-

the completion of tenvyemss the employees are entitled
t

v B0 the station of their choice.

Guwahsii T
. ... pp— R —

A copy of the OM dated 14.12.83 is annexed

Merewith and marked as Annexure-5.

PCLIE R A A0, 0

4.6 That the aApplicant begs to state that as per the OM

dated 14.12.83%, he is entitled to get his choice place
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of  pasting in any place of his choice. That apart he
has submitied aforesaid Annesure-2 colly
repragemtationﬁ placing his choice place of posting but
till date nothing has been done so far in the matter.
Buddenly the Respondents have issued an order vide No.
SRAT/CE/EBAT/9/6G  dated 2B.%.99 by which the prégent
Applicant along with some others have been  transferrved
to academicvwing. By the said order dated 28.5.99  the
present Applicant has been transferved to Calqutta"
However, no  release order has been  issued by the
Respondent No. 3. In fact whose names appesred in  the
aaid  order of lran;fpr has Deen r@l@aéed vy the
concerned authority but only the Applicant has not been
issued with any order of release by the Reﬁpondent Mo
Gowithowt apy reason. That Applicant being aggreived by
the representation to the concerned authority praying
for his ré3o e purasdsnt to the said order of transfer
2B3.5,99 but  till date nothing has hreen

icated to him.

l Copies of the order dated 28.%.99 and the
' “,M =S %zﬁﬁ representation are annexed herewith and marked as
. ch }
Wahati 3en 4 " ,
- Gu - o Annexure-4 and 3 respectively.
4.7 That the MApplicant hes now completed more than wiu

years in NER and as such he is entitled to get  the
benefit of choice place of posting pursuant to the OM
dated 14.12.83. The Applicant further states that the
OM  dated 14.12.83 has been issued for the purpose of

attracting gfficient officers to the NER. The

1
i
|
i



Government of India by the said OM dated 14.12.83,
certain benefit has been granted to such employees like
8RA tenure bmating prometion etc. which are nat
admissible to ﬁhe ather sets of eoployees working
coutside  NER. Thé Foplicant is getting the rest of the
benefit of the said OM dated 14.172.83 but only he has
‘besn deprived of the benefit of tenure posting without

#ANY Peasin.

'4.a That the Applicant gegﬁ too state that thae
Respondents havé acted arbitrarily in not considering
hie case for choice place of posting by dispos lnu of
ﬁiﬁ repres ﬁntdfTUn (Anmexure~2 collyl. In fact the
Applicant through hi% representation dated 5.6.289 made
it clear that he has completed & vears of service in
the NER and now he wants his choice place of posting,
én the additiﬁmal ground that his parents are now  old
and  his presence is very much reqguired and he placed
his choice place of posting as Kashipur (UP). Again  in

- pFI¥id  squond representation he gave his choice place

s «ﬂ'-,;, ?

(3:--;;‘?11 m iR T' .buf)a\
2intt At "” " . . . . -
ami® posting as Kashipur (UP) ar any nearby place inside UP.

b

of

.
Dentry ‘

B ). ~

“By thelsxid m@ccwmj representation dated 13.7.2008, he

Q:-:dﬁ%vo o 3
n

The Applicant after receiving no reply made his

der  scope to the Respondents to consider his

third representation giving far more scope to  the
Respondents to consider his case. In his aforesaid

third repres

mtation dated 28.8.2888 while affirming
Bisw earlier reguest, he also pointed out one vacant
post at Dehradun. But inespite of such repeated requests

the Respondents have not done anyihing in  the matter




coand kept the matter in the cold storage.

4.9 That the!applicant asubkmits that after completion of
& years of service in NER, he has zcorued the right of
consideration of his case for tenure transfer in  the
light of -O.M Dated 14,1285, Accordingly the
respondents  are  slso  duty bound to  dispose of  the
representations  filed by him for gﬁmime place df
posting aﬁd if oany post s vacant they shouwld issued

necessary order of transfer.

4.18 That the Applicant submits that infact the
"Reﬁpmndenta lhave idssued an order of transfer of the
Applicant  along with some other employvees but for  the
reRsONS beat.nnmmn to the authority concern no release
arder  has been issued to him. The Respondents being a
mocle d e@plmyar ought to have stated the reasons for
such non-issuance of release order. The aforesaid
action made the entire arbitrary action on the part of

the Respondent very clear and for that the entire

e e s O e R

.ﬁ‘wfw%W'ﬁﬁfi%ﬂ ig liable fo be set azside and guashed.
s ime Triounal

% s 4}%1 Tha? the Applicant submits that in the light of OM
Y ‘r 3 N :

Hated 14.12.8% he has heen grant &DA but  the henefit
i3 .

Py, o 3esChibe, in the other part of the said OM {(tenure

PN
[Tt —

posting) has not been made applicable to him. This
action on the part of the Respondents is perse illegal

and arbitrary and liagble to be set aside.

4.12 That the Applicant being aggrieved by the

aforesaid action on the part of the Respondents made
/

several representations bt rathing has een

AN



communicated  to him. Having no other alternative the
Applicant has filed this zpplication pra?ing for an
appropriste direction from this Hon'ble Tribunal tm.the
Wé%pmndentﬁ to issue necessary order of transfer after

culy considering his representations.

WITH LEGAL PROVIGIONS

o 5. GROUNDS FOR_RELIE

>

3.1 For that the action of the respondents in  not
considering the case of the Applicant in terms of the
Annexure-5  0OM dated 14.12.83 for his choice place va
pasting ig illegal and arbitrary and hence the Same
i liable to be sebt aside and guashed,

F.2 For  that the Applicant bave been completed =mix
years of service in NER is entitled to place his choice
place of posting in the light of the OM dated 14.12.83
2 ‘

“
g §

Cthe same btime Respondents are also dubty bound to

r the case of the Applicant. But in the present

L

he Respondents have failed to carry out  their

L orase
ERTE

¥ hernce their actions are liable to be set aside

e,

%3 For  that the action of the respondents in not
congidering  the representation of the Applicant is #
viomlative. of the pringiples of matural justice and as

fmmh the impugned action is not sustainable in the eyve

af law.
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D.4 For tha% the Regpondents having issued the order
dated ﬁ8u$u§9 transferring him to Calcoutta ought  to
have issued the release order., But except the Applicant
uthers have been transferred, only the case of {the
ABpplicant  have not been considered. Therefore the
gntire act;mn ore the part of the Respondents in not
issuing the release order is liable to be set aside and
pashed &ndidivectimﬁ is reguired to be issued to the
respondents to issue necessary order of release to  the
Applicant pursuant to the said order of transfer dated
28.5.99., 5.8 For  that +the Respondents haeave acted
illegally in not granting the entire benefit of OM
dated 14.12.83 ‘ﬁm the Applicant by which they are
vialated Artigle 14 amd 14 mf. the Constitubtion of

Indiz.

Sab Faor that in any view of the matter the entire

M%?aﬁtiﬁ? of the respondent are liable to be set aside and

—r

ripunal ,
aquashgd. ot

The applicant coraves leave of the Hon'ble

1 to advance more grounds both factuwal as  well

as legal at the time of hearing of the case.

&. DETALILE OF REMEDIES EXHAUSTED

The Applicant declares that he has no  other
alternative and efficacious remedy except by way of

filing this application.
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7. MATTERS  NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT. «

The Applicant further declares that no other
application, writ petition or suit in respect of the
subject %atter af the instant application is filed
before any other Court, Authority or any gther Bench of

the Hon'ble Tribumal nor any such  application, writ

petition or suit is pending before any of them.

8. RELIEFS SOUGHT FOR 3

Lnder phw farts and circumstances stated above,
the Applicant prays that this application be  admitted,
records  be | called for and notice be issued to  the
Re%pmndent%;tm show cause as to why the reliefs sought
for in this aspplication should not be granted and upon
Fearing thé parties and on ﬁ@ruﬁml of the records, be

pleased to grant the following reliefs o

8.1 To direct. the Respondents to issue necessary order

“___,_———-4————'1ﬂ*“trmﬁ%feri transferring  the Applicant to his
e @b M
ggia smrf® 3 T :
t }aimncﬂmﬁWQT%ﬁwmk:@ place of posting after considering the
Santral AT ]

/ év NUV'LED Pepwtseﬁtgtimﬁﬂ'ﬂjed fay the Spplicant.

ro- e gie
oy N . . .
Guwahﬁﬁi 389%bTm direct the Respondents to issue necessary  order
LI —”M

P
b

of release pursuant to  Annexure-4  order dated

28.85.99.

2.5 Cost of the application.
8.4 Any other relief/reliefs to which the Applicant is

entitled to.
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o INTERIM QRDER PRAYED FOR =

Under the facts and circumstances of the case, the
Applicant prays for  an interim  order prayving that
during the pendency of the case his Annexure—2g

representations may be considered.

18 v wens

The application is filed through Advocate.
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YVERIF I LATION

I, Ghri Herjinder Singh Sandhu, aged  abhout 54

years, son of Bhri Suratl Singh, at present working as

Boxing Cosch  in the &7TC, New Field Sports Complex
Lf 9 I 5

Guwahati-8, do hereby solemnly affirm and verify that

the sbatements made ir paragraphs

15252, KV 3l amd S 12 are true to my
knowledge i those matie in paragraphs lf5“’Ht§

are  btrue to my information

derived Ffrom records  and the rests are my humble

artbhmissions hefore the Hon'ble Tribunzgl.

frad I osign thie verification on thisg the “Lé“ £

!

day of November 20806,

-«
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“21-PALIKA BAZA. BARK ROMD T R S T B
. KASHIPUR ° (NAINITAL) (U.P.) - L B .

.AUthOPity of India as a Coach in Nrade II III on the fDllowing

dv) - Your appointment will be subject to your bedng KR B

b ?.
¥ S, A.I. also.

— 3 - | BY REGD POST

ANNEXURE —1

o o C o <

: AJPORTS AUTHORI'D( OF INDIA, NEW DELUT
S COACHING DIRECTORATE |

16.5.1994

H

Ref No ., 34— 1/Appt/' Q/SAI/91 43?@3 .  Dated:

R [T ' .
E A . . . ] ) ,

Subject: Offer:.of Appointment as a BOXING .

Coach. in Sports Authority of India,

l.—- [, __j\_;\ R

Sir, : S ' ' | | 4
' ' . . i

I anm dir ecLed to offer you an fﬂDPOi“tme"t in Spor‘ts o

terms and conditions‘

&

- %)-“ fhis appointment 18 purely provisional and temporary. .

but is!likely. to conunue. : i
14) Your ‘Probation wil; be regulated‘hy«the~earuice\nui_s ;@J
LT ofiS.ALL | s
111) ffhe scale of pay oI the post is Rs 16h0'60"2600“EB"75"29’

‘wlth initial basic pay of Rs, 1640/~
(Rupaes_One thousand dix hundred-and forty only

) You wi]] aloo be eligible for usual:allowance undpr thn
rules and" orders in foECE” ffom\&imb1t0r¢ima.

medically fit for appointment and arxnnpument for your
medical examinsltion will be made soon nfter the xocetpL;
of your willingness, This offer is liable to he j

rcancelled if 'you are not found medically fit.- - - B
Y/ You'will not-ve-eatitled to any trave]ljng allowonce’ ﬁl’
ﬁ'?“$ “joining‘lhe appointment.- ' iy
Vi) I‘“fhe ofders of Covt. of ‘India regarding prohlbitlon of ﬁ

omploymenb of persons having more than one spouse ns
npplicnblo to Central Government employeo« opply to

e U
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In case you are a Schedul.ed Caste/ﬁcheduLeJ Tribe o]

cendldate, you should furnieli the preserivercasta—— |
certificate in the prescribed form from, the. oumpelpwl S

futhority at the time of reporting : £or:dint vidn i —

AN S
CvidL) o

“m~¢""m~,“"
3
|
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r.u ot

o

ix)
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e it e 2
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RIS Y B .
i \'w,i“\,..”_ ;, .,,,,l'\

FUTHOTITY . N copy of The order of ‘Govt, iof India . ?q
(Dept. Pers. & Trg.) OM No,36012/0/88=Est. (SCT) (ka-lIl)'
dated, 2hth April 1990, on this subJect 15 enclosed.
The¢certi£icate should ve produced from any of the - o
~“authorlties .specified thnrein.' The form.of the’ unr'il[adtw :
1s also enclosed. (Vide Appnndix (P) of Sviamy ! 4 : !

Compllation of Reservations and Concessions for SC/ST
(Second Edition).

ERTEIE

Alour, cbaracter and Antehedonl will be (oL verified from y
the Police AuLhorities,and this appointmenl is Rnhlﬁ _ﬂ_“- 
to clearanCe from-the Police Authorlty. Uhis otrer &ﬂ
of" a‘pointment 1s"11able to ‘be cancelled if your chnrnotor
and antecedonts are not, found satisfactory by the Follce %ﬁ

' .—('?}i
i

Do S 5 SO

uif.you are already employed in a Centra)/btate Govt, -i

"OR'in! -any-lautonomous body of the Govi, of India,  ysu have
'to produce clearance certificate and reledse orders . MWE.
from your emoloyer before Joining. K |

 The Job offered carries all Tndia service 1in?JliLLo"

You are, therefore, llable to be posted/tiransferied o

: any part of the cbuntry at'any time. '
" 3. O1Hé; Lermd and conditions will be in accordancae wi

| the IUlOo and orders in force in S. A, T Lrow Lline o

' ttme., : :

2. If the offer af appointment on the atove Lorng ana
condltions .is accnpla“10'+o vou, you are divected o
to report to the‘OSD SALI Sub Centre, Rudra Singha. . ..
Sports Complex, Dispur, Guwahati- 781 006,
but  not later than 16.6.1994 gfaiting which

~your candjdature for the abova sald post is 1lkeiv.
ho Tie eancelled and you will have no ¢laim f(or the
Sﬁme In Ourtore, ‘ :

- . A

~eonte, ...t/ !



| : ss Report on the prescribed form (encloued)
i from the Medical Officer/Civil~Surgeon of your Dighl,
PV l -.

1) Attestgd certificates of y

oo | —\b6 - | 3
: ) . ) . (:/A\\ i
# ~ .
P .
t <," o - ) -
1 // . 6 . . y
. ,:’ ' ) )
o/ RO T ' '
!./' 30 “LmHE YOU PROCEED PO JOIN IXJ!I‘Y' YOU AR)E 'T() n‘” ![1 , ']' "'l”,:
P S HACUMENTS 10 THE. REGIONAL DIRECTOR (CONCERNED),
.a):fhelduplicatg.copy of this appointment letter duly |
g sianed in token of your having accepted the terms i
conditio : '
*!"""*;"‘u.;"\wu . 0 mutim%m A e e L e b o i oo bt
. B/ wo ¢ﬁ§}acter20ertfficate'of recent date from two |
{ . dlfferent "Gazetted" officers of the Central/State |
i G()Vto ' . ' ‘ ) ;. a
' g
~¢) A declaraty s : Tﬁj
T e e O LT E on _ab r‘equiped under clauge 1 (Vi) ol Chis ";)5}
i appointment letter, o - . -l
t d) Enclosgd attestation forms duly completed and nthnnknu,.yg
| in duplicate along with three pasaport sizo pho togiaphe,. )
e) Medical Fitne ' }
!
A
|
i

: our Qaﬁg;qf birth/educational/ .
- Professional/sports achievements. : % .
C ' .y .

. _ . . . V -. 4“ e
. ’ 7

E :ﬂ]}tj

,o
I
i .
\ o . - PR
B, Iy RN . " A - ' . v""atﬁ s s }_}";\“‘4"‘::":'”"“*L'.-.,.u PV
> ' 1 R S

W= L) ??>\
( SOMEN CHAUDHU I\{NF;\\ vV
INON

“uv . . above, | DY. DIRECTOR (COACH

i

! BN

L R

Copy to:

1. Sh/Msz#Mrsx_Harjindér Singh, Kashipur, Nainital, U.P.

' omann ’ ‘)

2.%f1icer on Spl duty (__North East Zone) with a request §
to inform immediately after_ 16.6.94 ‘ e )

. whether the Inddluidunl ;

has reported for duty or not?

3. Execufive Director (OPS), SAI; J.N. Stadium, New Delhi, y
. 'Regional Director, SAI, NS Eastern Centre, Calcutta=-.700 097,

T Rccounts Section of North East Zone.
, 6, Office Order'file.
, 7. Master fkle, HAW
.-** OSD, SAI Sub Centre, GuwGha‘ti is requestved .,'to pos't 'the CUC;\Ch: ‘{3’4
~at ARC, shillong. . | N




L ANNEFURE — 2

o J —~|b— T Cony, '
1?: | ﬁ? g

. 'fA' : - . L Lo R e
:,Tc’s, - } | Guwahati = 0 Jos/zeob 1o
e The Director General,
vl Sports Authority of India,
SR . JyN. Stadium, Lodhi Read Complex,

New Delhi-3. |

sz

Through proper channel )

l fea . Y '
e

e“Sub Requeot for Transfer to S.T.C. Kashipur, (U.P;’ﬂg'

N

‘ Sir, -~ -'

L i on the following\few points regarding my trasfer -

i‘\ : Sir, Irhave completed Six years of my Service lnvthe

‘North East Region under SAL, Regional Sub~Centre, Guwahatiu

O
E ‘ Secondly,‘my parents are very old ( above 75 years.5

many other have Won silver and bronze meclals in the Sub'

Nationals.' L : f

1

gt ¢ Now I wish to render my sérvice in my home state?Utm

J*Tfﬂéﬁ«v'j Eradcgh and’ ueek for home town posting, which is SeTeC
N |
Kasnlpur.(U.P.)w

|
|
|
; me as requestedd

A Thanking you.

I . | Slncerely yours.

( HARJINDER SIEGH anD'

¥k vk




v " 7 — FIrsT RKeminpER ool h'%*?
. o . - ANNEKRURE — R
, - “ ‘ (b“%gkt
7 ' To, Guwahati- 13/07/20004 -
fA , . The Director,General, . "5€ X
, Sports Authority of India, ! ! '
/ Je N. Stadium, Lodhi Road Complex,

New Delhi.,

( Through proper channel, ) \
_ , ' ' '\
Sub 3~ Request for transfer to Se Te Co_Kashipur, (U.P.) or near” '
‘ _by inside U. P, Stateo/ ‘

sir,

B

With due respect I beg to state a few lines in ordey .- ;
to draw your attention towards my problem : IR AR Y

Sir, I am posted in the North East Region since 13-06;9&‘?T;
and have completed six Yyears of my service in this region which .
is more than the fixed tenure for serving in the N.E. region. *:

Secondly, Sir, my parents are very old ( above 75-y§q;§
of age ) and dependert on me., They are staying at home in 1% e
8nd seek my presence near then in such a old age. P

. Keeping above two points in view I hope that your "wﬁfki
<" "Cellency will do the needful so that T may get transfered ' ..
to 8.T.C. Kashipur or nearby. AR

Hoping for a fawourable reply. | '~:jv

’

Thanking your Sir,

Sincerely Yours,
( HARJINDER SINGH SRNDHU, ) .’
SAI, BOXING COACH, . - ' ., .

TRAINING CENTRE, BERTAN
oopy to 3- NEW FIELD SPORTS. COMPLEX,

| | PALTAN BAZAR, GUWAHATI-8, °
01, The Dy, Director, (Coaching ) C

SAI, J. M. Stadium,
Lodhi Road Complex,

New Delhio
’ - ( HARJINDER.SINGH SANDHU,) '
'TRAINING CENTRE, =~ .
: . ) B NEW FIELD SPORTS COMPLEXj
R -,k" ‘ ' PALTAN BAZAR, GUWAHATI~B,
’ . pj{/tg Q\)"{H‘:j:b R

el | |

" _ , LAg 21 )



e ~ 1%~ Jewsoors = 2
) . —"________——-'"‘::_—'—
“ _:f/ _ ' . L,C'O Ly ) ek
| B4 ; Second Reminder ¢
;/ ,/ . To, Guwahati: 28/8/2000 :

- v

L

The Director General
Sports Authority of India
J.N.Stadium, New Delhi

S

(Through Proper Channel)

LSRRI T e

‘_Sub: Request for Transfer from Guwahati to Kashiour orvr Dehradun(U.P)

} . I Sirl

. ; A L With due respect T beg to state that I have already completed

: e more than six vears of my service in the North East Region under~ 
S.A.I. Regional gub Centre ,Guwahati. My o0ld aged parents are facing,g
a lot of problems at home and they seek my presence near -~ them, . ) o

Sir, this is my third application to you for the same problem.

Once again I request your axcellency to do the needful to transfer me

.to any of the following two S.A.I. centres which is near - my home.

. My first choice is S.T.cC. Kashipur and the present Boxing

{ ccach of Kashipur has also réEEZE€ZE‘§EEE?TZ§EEi1ancy for his transfer

' from kashiour.

My second choice is Dehradun where S.A.I. has introdﬁced,
e  Boxing descipline in the day barding scheme this year and the post of
-Box;;ahaagzﬁ—fsﬂly1ng vacant. ”
| v/EE;E€7~1 eagerly expect a favourable action from your excellen
i . 4 1n order to transfer me at any of these two stations.

P A

Thanking you Sir,

Sincerely yours .
(HARJINDER SINGH SANDHU)

S.A.I., BOXING COACH N
S5.T.C. GUWAHATI. sy

Lta Vo e T

. LR

v

e Rzl N

. Copy to :
The Dy. Director (Coaching)
S.A.I., J.N.Stadium
./ Lodhi Road Complex
. NEW DELHI.

il o G

A S SR

Sincerely Yours

/32>.¢”' ' (HARJINDER SINGH SANDHU)'
tX Yﬁ}?‘ xﬁj; 2 S.A.I. , BOXING COACH

PR

Nid S.T.C., GUWAHATI.

AN AR 3

ST
i

HE S
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. //Copysy

]
No.2p014/2/83«E.IV
Govefnment of 'Indig

'M¢n1§try of Finence
Department' of Expenditure

{.
. !

New Delhi, the 14tn December, 1983 .
. OFFICE MEMORAH Dtim
) M

[P : I

Subjict:- Allowancgs and facilitles for ivil lan

© employees of the Central Government serving

. 10 the Sthtes and Union Territores of -
. North ~FEasterm Region Manrovau:nts t.

LT Y.
[ ]

- . @ T WA

HEICS lu\"’f .

Th: n_.:d for attracting and ret

Of competent WEflirs for Seiviae 4o by Mo eheasiy se oy
zgdon, Canprisig L Sty zg of A, Mag_,fl';,..]..'.\,,/.,', Moni u,
tag 1l ang RﬂdrﬁTlgUrﬂ S U U Ion Lo T Or TS LN ALy
P AR Mg Tos NS Spagdii g ki oq Lbor b Y &

ey it oY soms tlize The Covaernmning, had :

Arpolnt sl a Cornmil:.t-ir: under tins .Crm.i..rJ..'.'.r\.«:.‘1.1.1:. of Seca L. vy,

Doepartaont g Pirgsonnel g Adwadnisty iy Kefiorae, to

© U aviaw L ha exislbing 110w e s O el lled s i

R Lot various Catagor.:s Of Clvliion Cun
2mployaas S22V Eng inltnis
<f*7MDrﬁVﬁmﬂHs. Ty

aining tne SIS B TR

teal Govovnmiine
region and t., AW, st suds oy,
B Qo ttee 1y

: Veroment nd gy
Coodecide ae followa: -~

Fucfmmend st iogg f
bggnicwrefqlly Conslder i b, s ao
Proesidont A5 10D ploade ol

EO I I

fi?!ﬁmweﬁfpmwywﬂ@mwawaqa

Tﬁ:re|W1ll be a fixed tenure of poating of
3 vears it a3 time ﬁgg Ofticers .with service of 10 yegrs -
-Br less and of 2 years gt ¢ Lime For ofFficers with more
than 10 YCArs of serviecae, Periods of leave, trainigg, '

ete. In excess of 13 l'days per Year will be exemluded in

7 unbia the tenure pering of 2/3 years. Officersf
on completion of the fixed tenure of seérvice mentic,A
g Lde;

above, may ‘be co red for posting to 4 station of
their ¢

Tha poeciadles deoutatdon of thy Contral TR b
CMployoes bo o b Stntfs[Unlwn Tervitorlos of e WNOIth
Bosloarn Raglen will dia:rally be for 3 7-2ars which ao.n
me o axtang iu‘éxcgptﬂ$n;l,cﬁs:s L ﬂxij¢nﬁ¢¢$.9£‘ﬁubLu$mW*
wWell waownan p AMployeck conco.noad B P e
The “adinis

A

bl dLTREIEION STTETRET Ty 0
2O TES by A during Lire poriod A Jdewn, e
SRS o IS TV INTS IR

(1i) Hedohbog - f :;__ﬁ}g}nyg;.Juliﬂ.ﬁﬁklt:)z
ahewad aad sl et dsn
Requrds,

Eong e e
A Congs Aotk Ty

Satdst rator,. PAULOr s of - »Ll{'i,‘:ﬁ: fFor i,
. B
- N .

.
.

f I L

[}

&
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R S Y
 \€2;' ...: | s %j;: o

PEOSArIbac finar L i Ehe Horth Cast shal® be given. due rﬁcodnitﬁ@ff‘
in khe cone of oligibie o Ceos la el nattor of - ' ' '

' o () DIomestion in aadr s s sy

: (k) deputab ron b o Cential teaurs p Hbes ";.-'\nd
: : : ) AR N

(C) cours.s of Lroining abrcad,

- ChHe general requiremens of at least chree Y2rs servics fo.
.8 cadre post Qetvieen twafCentrnl'tdau;J deputations N3y Also ko,
i@l ‘relaxed to two years in descrving casus o meritoriouy s:rvica in
o the North Zagt, — ' ‘ n : (.
A : o :
. " A spacific entry shall be made in cha C.R, [ all 2apley s
; . WhO rendered A Lull tenure of. s:rvice in ¢l Horth Bostorn
o3 - Region to taat, sffocr. - | o

o (444) 512-@9;1;21.!-....“ (Duty) Allowinge:

Central Govarnnoenl Civil Vo e
Lrnsler liakllise wiii L ogan ; ned L
Ehe rave of 25 wor coor 4o Za 2osaR et L oo Coelilng or

: - AT
" 8,400~ por aneh on pesting EC any staticn 1a tne Nor-p
) ‘Reglon, Such f bhoBe employce.s who are exempt £

ORI
RN ST

o - dnes e tax will, howeodT 5 1ot b ¢ITgibl T For fisin Spwrning f{@,“
B ALTOT NI 8PGG1a L (Duty) Allowana: will boIn A BEIOn Ly 1

' ’ [P e ' : T T ey it 84

" special pay and/or Dev.itation (Duty ) A lowaace ylready Bo T o

{ . Cosubjoet to tins condition that tae total of such Spaeciii (Dut., _
S fllowence’ plug special pay/Deputation (Duty) Allow ne: will [

2.0 ad 19.4C0 A pom; Special Allowoncas likz Special cComping by
’”TRimQtﬁ_Lodulity) Ailowanca, Construction Allow .nou and s Prio jaoct
v Alliowsznes w.ll 53 dirawn separ:tely. ' ' R

Compens story Alludonce:

»

o (1v) Speainl

......

1. Assan And Meghalayva - - - _

The Cact “f Enz aliow ncs il be 5% of basic pay subject
Lo Q- maxdmum of fs,50/=p.m. admicsible Lo ~11 employess ¥
without any pay limit. The apove allowine will he aainisgibloe
Woth eflaict f19m 1.7.1982 in the case of Assam. - ) Iy

”"
1

2., Manzpur . AR
The rate of allowsnee will be as follows for tne whole of
Manipur;.- ' o '

Lo

Pay. upto Ré. 260/~ . RS w4y o arn o

Pay 1bQVc7m.26b/-_ . .15/ of buslic pay subj:ct tu a

L]
, maxiinuin of Rs. 150/~ p.n. i
3. Tripura ‘ '
The rotis 0f the allowance will bae as fillows:— .
3
" .
T

)b,



: OF FICE ORDER NO. 37 /99
A |
: The ?ollowing coacheé are transferred wiin Lramedintag elifoct from
Vel e piceciont. Placie of p'o:J;ting to the Academica Wing of thao Cuntror, ay
Lredicoted agut e thedire fndnes (o A
L5, : | !m .
3 NQAM;yumi_ZENEhQ oaeh o, Digcipline From To ——
Joo 2 ; 3 4 —_5
i Sh. R.H, 07ha - Athletic NSSC,Bangalore HQ N'iSC, Bangalore u
I She Hv.mathhayg i " Tdukkd Tredupusha 1) NSSC, Hangalo:
. Kernla-
A, shy, L, Gaonkay ? " ASC'Centrm, HQ Nsc, Bangalore
z Bangalore :
4 Sh iy, lilshad Kumnﬁ “ STC, Calicut, HQ Nisc, Bangalore
S Kerala : '
. Ih PLrAnthony Hockey NSGC, Danglaore HQ Ni3SC, Bangslore
"L S asy Thapliyal " NSSZ, Bangalore HQ Ni3Ssc, Bongalore
Ty oh, H,v, Hatra j I NSSC, Bangalore HQ Nissc, Bangalore
o, Sh, Lshvar B.angadif KKK DCC, Salen(Tn) HO Ns38C, Bangalorc
" Bh, Stnldgn Hagarojoh L/ Teunls Ly, Guntur HQ N58C, Bangalore
: (Ap) . ‘ : |
0. - Sh. Thomas H.Daburaj L/Ternis NsdC, Bangalore mn NSSC;Bangalotv
. - . o : . ‘
i, 3h, Anthony Glen Dee Judo | NSEZ, Calcutta HQ N3EBC, Calcutta
Y2, Sh. Madhab andhopadhay?y " ‘ NSEZ, Calcutta :HQ Ni3EC, Calcutta
A Shanti Kr, Sharmq. Boxing YA&S,Govt. of HQ N3EC, Calcutta
. . Sikkim, Gangtok A ‘
i, 3h. Mohan K, Kundul. 'W/Lifting NSEC, Calautts HQ NﬁBC,‘CaLcutta
i Bh, Buanta Kr, Das W/Lifting RCC Jamshed- HQ N3EC, Calcutta
PUX Jamshedpur N
. Spcrte Deptt, |
JRE Tata Sponrto
Complax, 118CO,
Jameshedpur .
0, ML RS, Tomar Basketbay wesc, Bangalore NI.3, Patiala
e Sh, Ramesh Kalley " NSsc, Bangalore NI3, patimla
o Gho 'no” raka } Flanth~1 pmasm, PAngalave AT e RIR
¥ Dr. Niru Kol E L NGEC, Calcutta nis, Patiala
oy e nonhi Parashar ‘ " DCC, Gurgaon NIS, Patiala
.l (MG NC)
Yo GhL 1LE Rana | Swlioming | nssc, Bangalore WIS, patjiala
nhe Oh, A.S,Sahdhu n M, Rohtak NIS, patiela
! (M3NG)
Cay, S5 Sandha ! " .+« Paliala NIS, patinla
Qd"tmr. T8 00dhy Volleyball Nzﬂc,wungalore' Nrs, Patinla
po ST B DA g S ngh Lo DCe, patialn MID, Rotlala.
AR T Lot kaunig, f " LPuajaly Uni., NIG, Potialan
: Chandigorh,
|
|
’ |
i

A549/05/501/99 | (7

SPOR S AUTHORT LY OF

ANNEXURE — L4

INDTIA

(COACHING DIVI

. !

.

L ON )

-

~21 -

J.NLSECADIUM
LODHI ROAD CoMpLEX
NEW DELHI w 110003,

‘98 May, 1993

¢

"

:@ﬁ

NG

1

Foten



P2,
g —2-
?I.'.—. RIS h - - te. T A“‘&“‘.‘-\.Z}\N“\—;{‘*-M’.‘-* —~M~.-'~—ﬁ‘~—~-]§—-—¢—*--‘ -
— , S e e, -‘--—«—-»ﬁ..---«-.‘-v... e e e o -'-—-"~'~'--~:""-—-~“--M"‘—*“~f‘-"-— -
27 Hah, Kashi“VLshwanath Hockcy LNCPE,Tpﬁvandrum HQ NS5C,
8L s, PLOC S0 by Kuarmi

KKK
KKK

2% Shy

M.Somon

A SN Warjy nder Singh.

-.Boxing

- "5,_\,“‘“[:;&;7
w—-——-‘_._--'h--—-*—‘*"*.*ﬁ -

W\.ll'.:‘
KRV I
,.

'hbovu Coschiey
W0 of laga?

will e ety
tfﬂnﬂfqvm, o
T e EXecutive Direc g

te reliove the coacheg immediatq
o pmzting, .

'

This issyes with

1‘,<| .
T
Al]'coaches‘concerned,
AN W5 R
i

" SHECU Ty vircouor, CAlL US&u,(Bangalope, _ R
. Oﬁficiating Director I/c, SAT, NSECﬁ_Calcutta.'
T NVCLciuuirm'Uifcctor :

. Ufficidting
. Officiaking
v OffiCiuting
. Clffcial

Director -
Director
Director |

ing Director I/c, SAar,
. 3irecfor, SAI»uSNIS, Patiala,
" mrecutive Dircetor (Teams)

. 'Qgional'birectop (ops)
Cy, Dirgctor*(AcadwmICS)
- mwcounts'_fficer'(Fin.)
TP o B, sy A Saey
. OffiCQ.Ordnr Folder

. rmrsonﬂlwﬁi,u of Individuﬂlu"

)
1. . . . !

\\—"““"*\-_'

r/Regiona) Directore
ly to Cnuble Yihe

 -NSNERC,

'Sub»Centrw

Nswc,canghinaggr'nq‘Nssc,
N3VC, G

nﬂhinagar HQ Nssc,
~--Shillong, = - HQ NSEC,
Meghalaya =
(Regional Sub-
Centre,cuwahati)

L

cLod LO 'I‘A/DA a.nA

Policaby g,

C VIO FOhan

NS‘:::C;;'; Gandhifng gor,
NSNC, Ch&hdiga:h.
Linphal,

1% Delhi,
,quahati,

NSCC, "

4

ey

Bangalore
Bangmlofe_
Bangalorae
Caicutta T

exdopt

)

ASSTT.DIRECTOR(COACHING)

V-



~23 -

From t Har jimdor »ingh

‘ AL, Boxing Coach
Hoys 3ports Coy
e, ?hillong—?

To 3 The Offlciating Director ¥/c
SAI, Sub Centre,. Guwahati

Sub 1< BELIEVING ORDER

51ir, !
|

1« I have recelved my

fxom A.0. (Coaching) J.j
letter No 3349 /C5/5P1 /00

2  But I have

3. I request

my new place of duty. (

Thamkinglyéu.'
|

Cogx £0 tw

av//hogional ﬂiracth, SAX
NSEC,

.- «'.p'to[)o (COHC'hﬁng) Q:ION. S’tll
Ledhi Road Complex,
New Delhs -~ 3 i ‘

1
!
i

T T e LTI . RSSO

‘/mggxuzzgé 5

transfer order om 26 June 1A' 2N
» Stadium, New Balhi vide SRR
/65 datec 28 May 99, : e

hot rechived any
you t111 today f.,0. dated 290 June

ybu to rulieve me to enablle me

©OHENSEC, Caledia )

-

Salt Lake) Calcutta

dium

rgéieV$hg oxdot : From -
RE e

(Har sinder ‘Siigny "
SAL, Boxing Coach.. .
B3E, Aﬂc,gshﬁg;aﬁg;?-f

for 1nfommaﬁion pleases

for inforumtidn pl@BSGQ'JZV

e
DAY

RO
LI

|

sincorely;You:s,Q:” RS

‘e

SRR I SRR
\ . C L. o
c—i"‘J\ - B "‘. C b

t

Sincerely Yours,

).Q,(LNX\,\;Q@,\&:&J L
" (Hnr jin

SAY, Boxing Conch
BsG, ARC,

or Singh)

5hi1long~7



